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MR. DEPUTY CHAIRMAN: Okay. Amendment is not moved. I shall now put
clause 2 to vote.

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one Amendment (No. 2) by
hon. Minister, Shri Thaawar Chand Gehlot.

CLAUSE 1 - SHORT TITLE
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The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula

MR. DEPUTY CHAIRMAN: Now, there is one amendment (No. 1) in the
Enacting Formula by the hon. Minister.
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The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
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The question was put and the motion was adopted.

The Public Premises (Eviction of Unauthorised Occupants)
Amendment Bill, 2014

MR. DEPUTY CHAIRMAN: We shall now take up the Public Premises (Eviction
of Unauthorised Occupants) Amendment Bill, 2014,
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SHRI P. RAJEEVE (Kerala): Sir, that is for tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLTIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Rajeeve, you
are supposed to work very hard. Every time you are asking for postponement. Sir,
with your permission, ...(Interruptions)... It is there in the agenda. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is in the List of Business. ...(Inferruptions)...
SHRI P. RAJEEVE: Sir, I have submitted a notice.

MR. DEPUTY CHAIRMAN: But, Rajeeve, it is there in the List of Business.
We have decided to sit up to 6.00 p.m. So, we can take it up.

SHRI P. RAJEEVE: But, my notice is there, Sir.
SHRI M. VENKAIAH NAIDU: Sir, with your permission, I rise to move:

That the Public Premises (Eviction of Unauthorised Occupants) Amendment Bill,
2014, as passed by the Lok Sabha, be taken into consideration. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have submitted a notice to constitute a Select Committee.
To move a motion, I have submitted a notice because this Bill has constituted some
new clauses which have not been dealt with in the Standing Committee. That is
for helping these companies. Sir, we want to send it to the Select Committee for
a thorough consideration.

MR. DEPUTY CHAIRMAN: No, no. The point is, you gave the notice only
today but the amendment should come one day before. So, I cannot consider it.

SHRI P. RAJEEVE: Sir, the notice is for motion, not for amendment. This is

a notice for motion.
MR. DEPUTY CHAIRMAN: So what? It is an amendment.

SHRI P. RAJEEVE: This is a notice for motion. There is no specific clause
in the rules.

SHRI M. VENKAIAH NAIDU: Sir, I appeal to the House, please Rajeeve, that
this Bill was introduced in 2011 by the previous Government. We are continuing the
same. And then it was referred to the Standing Committee. The Standing Committee
had gone through the entire Bill and then they made some recommendations. Four of
the important recommendations of the Standing Committee have been accepted and
incorporated in the Bill. There is also a Supreme Court observation with regard to
eviction of unauthorized people in public premises. The Supreme Court has also made
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twenty observations. Eighteen observations have been accepted. The Supreme Court
observations and then Standing Committee recommendations have been incorporated.

...(Interruptions)...
SHRI P. RAJEEVE: One new clause is there.
SHRI M. VENKAIAH NAIDU: Please listen. Afterwards, you can ask.

So, they have been incorporated. Morcover, this Bill was also discussed in the
Lok Sabha. There was a broad consensus and people from all sides have supported
the Bill. I only request the House to take it up. It is a small Bill. It also pertains
to Delhi Metro. Metro people want the work to be expedited. There are certain
problems coming in the way. Also, on account of the interpretation of the word
'corporation’, some practical problems have come. That’s why these amendments are
made. Keeping that in mind, we brought this Bill, Sir. The Standing Committee
recommendations were received on 5.1.2012 in 20th Report of the Committee. The
hon. Supreme Court judgement was made on 5.7.2013 in a civil appeal.

Both these things have been incorporated in this. It was amended three times
earlier in 1980, 1984 and 1994. The present proposal secks to amend this Act fourth
time. The Public Premises (Eviction of Unauthorized Occupants) Act was enacted
to provide for speedy machinery for the eviction of unauthorized occupants from
public premises, for infrastructure for public purpose only. When this Bill came
back from the Standing Committee, Fifteenth Lok Sabha got dissolved. That is why
this Bill could not be pursued at that time. After the new House was constituted,
the Bill was introduced in Lok Sabha, discussed at length and then was approved
by the Lok Sabha. Keeping this in mind, I suggest that we should go ahead with
this Bill. The meaning of public premises is ‘premises belonging to, or taken on
by lease’. It has been included in this amendment in Section 2 of the Act. Also,
in the existing Act, public premises in relation to the National Capital Territory of
Delhi means any premises belonging to the Municipal Corporation of Delhi or any
Municipal Committee or notified area Committees. It is because there are a couple
of corporations in Delhi. There are three Municipal Corporations and there is NDMC.
So, the interpretations create problems sometimes. Keeping that in mind, it is now
clear and it has been now specified. It is also proposed to substitute the word
“Municipal Corporation” by the phrase “Corporation or Corporations” notified under
Section (3) of the Municipal Corporation Act.

Sir, as proposed by the Government of the National Capital of Delhi and approved
by the Cabinet, it was a proposal which came from the then Delhi Government. It
was approved by the Cabinet. It proposed to bring any premises belonging to, or
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[Shri M. Venkaiah Naidu]
taken on lease by, on or on behalf of the Government company as defined in Clause

45 of Section 2 of the Companies Act, 2013 only in relation to National Capital
Territory of Delhi. That is the suggestion that came from the State Government. That
has been considered and we are bringing it. As the Major Port Trusts Act, 1963 is
being amended to include any successor company constituted under or referred to in
this Act to the existing Board of Trustees, it is proposed to make similar changes in
Section 2 of this PP(E) Act of 1971. Sir, this was proposed by Ministry of Law and
Justice and now approved by the Cabinet. It is also proposed to make consequential
amendments in Section 2 of the Act because officers of the proposed companics
and Municipal Council can be appointed as estate officers under Section 3 of the
Public Premises (Eviction) Act, 1971. So, as I told you, Sir, four recommendations
of the Standing Committce and cighteen observations made by the hon. Supreme
Court have been incorporated. There is no expenditure involved in this. It is only to
facilitate the forward movement of the infrastructure and also public utility services.
Keeping this in mind, I appeal to the House to take it for consideration, discuss it,
give some valuable suggestions, if any, and then pass the Bill.

The question was proposed.

SHRI P. RAJEEVE: Sir, I have one point. The Legislative Synopsis was
circulated by the Rajya Sabha Secretariat. In addition to the recommendation of the
Standing Committee and Supreme Court’s directions, “This Bill aims to implement
certain recommendations, suggestions of the Committee and the Supreme Court
and also — that is an addition — to bring within the ambit of public premises the
premises held by companies in which, at least, fifty-one per cent of the paid-up
share capital is held partly by the Central Government and partly by one or more
State Governments so that speedy and smooth eviction of unauthorized occupants
from public premises is done in a fixed time frame’. This is a totally new Clause.

MR. DEPUTY CHAIRMAN: You can take part in the discussion and present
your point. Let me start.

SHRI P. RAJEEVE: No, no. That is why I have submitted the notice. Actually,
this is an attack on democratic principle of our country. The Government has pushed
a legislation bypassing the Standing Committee.

MR. DEPUTY CHAIRMAN: No, no. You can go to the merit of the Bill.

SHRI P. RAJEEVE: That is why I have submitted the notice to move an
amendment to constitute a Select Committee to examine this Bill.

MR. DEPUTY CHAIRMAN: Notice was not on time.
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SHRI P. RAJEEVE: It is a very important thing. Actually, this is the duty of
the Parliament to ensure the basic democratic principle. Now, all the Bills are pushed

without sending to the Standing Committees.
MR. DEPUTY CHAIRMAN: No. It has gone to the Standing Committee.

SHRI P. RAJEEVE: But, Sir, I would like to mention one experience. While 1
was working with the Standing Committee on Finance, the learned Yashwant Sinhaji
was Chairman of the Committce. We examined the Companies Bill and submitted
a very good Report. Thereafter, three new clauses were incorporated by the then

Government.

Sir, the then Chairman, Mr. Yashwant Sinhaji, wrote to the then Speaker, Ms.
Meira Kumarji, that the Committee did not examine these new clauses.

MR. DEPUTY CHAIRMAN: The point is this.

SHRI P. RAJEEVE: Let me complete, Sir. The then Chairman of the Committee
wrote to the then Speaker and requested her to send it again to the Standing Committee.
As per the request of the then Chairman of the Committee, learned Yashwant Sinhaji,
the then Speaker, Ms. Meira Kumarji, sent it again to the Standing Committee. That
was the precedent. But what is happening now is that the Government, by utilising
the majority in the Lok Sabha, is pushing all the Bills without sending them to the
Standing Committee.

MR. DEPUTY CHAIRMAN: The Bill is here.

SHRI P. RAJEEVE: That is why we had constituted three Select Committees
here. One was on Insurance Bill. One was on Repeal Bill. And one was on Payment
and Settlement Bill. We forced them to constitute three Select Committees. This
is again bypassing the Standing Committee.

MR. DEPUTY CHAIRMAN: You can say all this when you participate in the
discussion. Why are you saying it now?

SHRI P. RAJEEVE: I am pressing my amendment to constitute a Select Committee.

MR. DEPUTY CHAIRMAN: I have already said that if it is an amendment, it
has to come one day before it. As far as I am concerned, there is no amendment
before me.

SHRI P. RAJEEVE: Sir, we got all these things today.

MR. DEPUTY CHAIRMAN: You knew that this would be taken up.
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SHRI P. RAJEEVE: That is why I submitted a notice. It should be considered.
This notice is there to ensure the basic principle of democracy, the basic principle
of parliamentary system.

SHRI M. VENKAIAH NAIDU: What is the basic principle of democracy? We
should have a thorough discussion and then pass legislations in the larger interest of
the people. Blocking legislations, time and again, will not be going to help democracy
and the people of the country. ...(Interruptions)...

SHRI P. RAJEEVE: Because you are bypassing all ...(Inferruptions)...

SHRI M. VENKAIAH NAIDU: If you want to bypass everybody and want
to have your own voice, what can I do? My point is, this Bill was prepared by
the Government earlier. It was referred to the Standing Committee. The Standing
Committee had gone through it and then gave its Report. Then the matter was
discussed in the Lok Sabha and it approved it. Then I have come here. Now you
are saying that I have included one new clause saying that companics means where
the shareholding is 51 per cent or more held by the Central Government and one
State or more than one State.

Sir, are the companies where States are involved for public interest or for
private interest? For example, Metro Rail. It is held by both the Central Government
and the State Government. If Delhi Metro is expanded to Faridabad, and it is already
expanded to Gurgaon, then other State also comes in. Keeping such an eventuality,
this provision has been brought in. Please try to understand that we are here to
expedite the legislations in the larger interest of the people. If they are delayed, then
the work will get stuck and the result will be escalation of cost and the burden will
be on people. I am not going to bear the burden. You arc not going to bear the
burden. It is the ordinary people in the country who are the consumers who will
be bearing the burden. Keeping that in mind, I appeal to the House, particularly
Shri P. Rajeeve, that we are not standing on false prestige. Some of the Bills which
you are mentioning were introduced in the Rajya Sabha and not passed in the Lok
Sabha.

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is that there is no motion
before me. I have to take up the Bill only.

SHRI P. RAJEEVE: Just a minute, Sir. If we send it to a Standing Committee,
the Committee can hear the views of the State Governments.

MR. DEPUTY CHAIRMAN: It has already gone to the Standing Committee.

SHRI P. RAJEEVE: No, Sir. This clause was not dealt with by any Standing
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Committee. I specifically stated that this is a completely new clause incorporating
State Governments. As per the federal structure of the Constitution, we should hear
the views of the State Governments. The Parliament cannot do it. It is only the
Parliamentary Standing Committee which can hear the views of stakeholders.

MR. DEPUTY CHAIRMAN: Mr. P. Rajecve.
SHRI P. RAJEEVE: Let me complete, Sir.
MR. DEPUTY CHAIRMAN: Now you arc monopolising the House.

SHRI P. RAJEEVE: There is no provision in the Constitution giving right to
the Parliament to hear the views of stakeholders.

MR. DEPUTY CHAIRMAN: Now you take your secat. You have said what
you wanted to say. Now you take your seat. The hon. Minister has already moved
the motion. The Bill is now the property of the House. I cannot stop it other than
through a motion which is a valid motion. There is no valid motion. Your motion
relating to a Select Committee did not reach me one day before it, so that is not
a valid motion. So I have to proceed.

SHRI P. RAJEEVE: As far as formation of a Select Committee is concerned,
which is the Rule which specifically states that one day’s advance notice is required?
I want to know the Rule.

MR. DEPUTY CHAIRMAN: I will tell you. You point out the Rule.
SHRI P. RAJEEVE: I want to know the Rule.

MR. DEPUTY CHAIRMAN: Once a motion for consideration of the Bill is
moved, a motion for Select Committee should come as an amendment. Now, the
Bill is alrecady moved. What you are bringing forward is, anyway, an amendment
for which I need one-day notice. ...(Interruptions)...

SHRI P. RAJEEVE: I came only today.
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI K. RAHMAN KHAN (Karnataka): It has a lot of bearing. The hon. Minister
said that he has introduced one clause which was not under consideration before the
Standing Committee. It may be one or two clauses. A new clause has been added
which has far-reaching effect. ...(Interruptions)... One minute, please. ... (Interruptions)...
For example, if it is for Delhi Metro, nothing prevents the Government to mention
Delhi Metro. Now, they are bringing it forward for all. It is not only the public
sector undertakings, but also undertakings with 51 per cent Government sharcholding.
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There may be small companies and PSUs with 51 per cent sharcholding, which may
be loss-making companies. They will misuse this provision and that will have a
greater effect. So, I urge upon you that if you want to make it for Metro, nobody
wants to stop some public sector undertaking which is more useful for public; but
if you are bringing forward that provision, it will have a far-reaching effect because
there are thousands of companics with 51 per cent sharcholding. So, do not make it
a general provision. My request is that please do not make it a general provision.

SHRI M. VENKAIAH NAIDU: I am not making it a general clause. Sir, I
would respectfully submit that on 29th August, 2011, when the Bill was introduced
in the House, in the Statement of Objects and Reasons, it was mentioned that it is,
therefore, proposed to include within the meaning of public premises any premises
belonging to, or taken on lease by or on behalf of any company as defined in
Section 3 of the Companies Act, 1956 in which not less than 51 per cent of the
paid-up share capital is held partly by the Government and partly by one or more
States and includes a company which is subsidiary. It was there in 2011. The Standing
Committee has gone through it and approved it. We are now trying to find fault by
saying that we are extending it to more companics with 51 per cent sharcholding
and all. This is part of the original Bill which has gone to the Standing Committee.
The Select Committee has discussed it and sent it back.

SHRI P. RAJEEVE: Sir, I have a point of order. Rule 95 relates to notice of
amendments. It says that if notice of an amendment has not been given one day
before the day on which the Bill is to be considered, any Member may object to the
moving of the amendment, and such objection shall prevail, unless the Chairman allows
the amendment to be moved. No Member raised any objection. ...(Interruptions)...
Up to now, no Member raised any objection. I want the protection of the Chair. No
Member raised any objection. Only the Chair raised this issue. No Member raised
this issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Minister raised it. Minister is a Member.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Fortunately, Sir, I am a Member of this House
and a Minister also.

SHRI P. RAJEEVE: No Member raised any objection. ...(Interruptions)... 1 want
your protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, you take your scat. Now, regarding
Select Committee, you read Rule 71. In Rule 71, it has been very clearly said that
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a motion for Select Committee can only be moved as an amendment to the motion
moved by the Minister. It is very clearly stated. 1 will read it for your benefit and
for the benefit of the House. Rule 71 says, “Members who may make motions in
respect of Bills — No motion that a Bill be taken into consideration or be passed
shall be made by any Member other than the Member in charge of the Bill and
no motion that a Bill be referred to a Select Committee of the Council or a Joint
Committee of the Houses or be circulated for the purpose of eliciting opinion thereon
shall be made by any Member other than the Member in charge except by way of
amendment to a motion made by the Member in charge.” ...(Inferruptions)... Let
me complete. Therefore, your motion for sending it to a Select Committee is an
amendment to the motion moved by the Member and when it is an amendment to

the motion, it has to come one day before.
SHRI P. RAJEEVE: Where is the rule? You kindly apply your wisdom.
MR. DEPUTY CHAIRMAN: Which rule?

SHRI P. RAJEEVE: "Rule 95 - Notice of amendments — (1) If notice of an
amendment has not been given one day before the day on which the Bill is to be
considered, any member may object to the moving of the amendment" up to now.
If you see the record you will find that no member has raised any objection to
my amendment. If it is so, if any objection is there, it is with you Dy. Chairman.
It is only the Chair who has raised this issue, not by any Member.

MR. DEPUTY CHAIRMAN: No, No. You ar¢ putting words. What are you

saying? Even otherwise..
SHRI P. RAJEEVE: Nobody has raised the issue.

MR. DEPUTY CHAIRMAN: Even otherwise, you read the last line, ".unless

the Chairman allows the amendment to be moved."

SHRI P. RAJEEVE: Yes. What is the meaning? Then, read it fully. ... Interruptions)...
You read it fully. What is the rule, Sir?

MR. DEPUTY CHAIRMAN: You listen. You don't accept the objection of the

Minister.

SHRI P. RAJEEVE: Go through the verbatim record. ...(Interruptions)... This

House is working under the Constitutional provision.

MR. DEPUTY CHAIRMAN: That is an objection. The Minister was objecting.
Please go through it. What are you talking?
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SHRI TIRUCHI SIVA (Tamil Nadu): The Minister is a party. You please give
the ruling because the Minister has introduced the Bill. So, his objection may not
be there.

MR. DEPUTY CHAIRMAN: No, no, he is a Member of the House. The
Minister is a Member.

SHRI TIRUCHI SIVA: The Chair in his own discretion can do that based on
the rule.

SHRI P. RAJEEVE: If the Chair is a member and in his capacity.

MR. DEPUTY CHAIRMAN: No, the Minister is a Member. Every Minister is

a member.

SHRI P. RAJEEVE: No. Honestly speaking no member in this House, except
the Chair, raised the objection.

MR. DEPUTY CHAIRMAN: I did not raise the objection. What are you talking?
I said about the rule only.

SHRI P. RAJEEVE: You please read the rule fully. If it is not submitted one
day before ...(Interruptions)... Sir, you please read the rule fully.

O Bt e § I wA (oft gEaw et e W), o 56 W wferT
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MR. DEPUTY CHAIRMAN: Peasc listen.

sft qER e AEd: W), Iy wfewr Al .. (cagm)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve you should know that there is a specific
rule for a Select Committee. Rule 71 says, "A motion for the Select Committee
should be in the form of an amendment." The general rule for an amendment is
always that it should be one day before. This is the rule.

SHRI P. RAJEEVE: There is no general rule in this book. ...[Interruptions)...

MR. DEPUTY CHAIRMAN: I have given a clear argument. You raised an
objection.

SHRI P. RAJEEVE: I request the Chair to protect me. The Chair is the controller
of rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am saying if a Minister is a member, then, his
objection is valid. ...(Interruptions)...
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SHRI P. RAJEEVE: You please read Rule 71 along with Rule 95. 1T want a
specific ruling. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling. Please listen. Your
amendment has not been given one day before. So, it is not valid. So, I am

proceeding with the Bill.
SHRI P. RAJEEVE: Sir, I will walk out.
MR. DEPUTY CHAIRMAN: I have given the ruling.

SHRI P. RAJEEVE: How can you give a questionable ruling? It is totally
against the rules. It is a discrimination, Sir, I will walk out because it is against
the democratic principles of the parliamentary system.

SHRI ANAND SHARMA (Rajasthan): I think we can't take this particular thing
as a mere technicality, but it may require greater clarity for the benefit of all the
Members, and also for the functioning of the House in such situations in future.

Sir, if the rule says that the amendment can be moved, once the motion is moved,
it can be brought in the form of an amendment according to Rule 71 read along
with Rule 95. Now, if the House has a situation that the revised List of Business
includes this, and the hon. Members come to know less than one day before about
the motion being moved before this House, how can Members preempt and move
a motion in anticipation when this is not being conveyed to the Members.

This is fundamental. I want your ruling on that. ...(Interruptions)... This needs
greater clarity. ...(Interruptions)... It needs clarity, Sir.

MR. DEPUTY CHAIRMAN: It was already there in the List of Business.
SHRI ANAND SHARMA: No, Sir. This is very fundamental now. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: This Bill was laid on the Table of the House
months ago. So, it is in the know of the Members.

SHRI ANAND SHARMA: No, Sir. The Members cannot ... (Interruptions)...
During the last Session, when this issue came up and when Shri Sitaram Yechury
wanted to move an amendment to a Motion, the ruling from the Chair was — 1
recall it and we can refer to the records — that only when the Minister moves
and that, Sir, was your ruling.

MR. DEPUTY CHAIRMAN: That was on the Select Committee.

SHRI ANAND SHARMA: Sir, that is what the amendment is.



342 Government [RAJYA SABHA] Bills

MR. DEPUTY CHAIRMAN: But the notice should be given one day before.
There is no notice.

SHRI ANAND SHARMA: But if the Government notice does not come a day
before that this motion will be moved today...

MR. DEPUTY CHAIRMAN: No, it is there. It was there in the List of Business.

.. (Interruptions)... Tt was in the List of Business. ...(Interruptions)... g fore 3iTH
o # e ..(aEm)...

3ft FER I TEHd: TR, IMUB! [iWT & IS ... (FIIM). ..
MR. DEPUTY CHAIRMAN: I have given the ruling.
SHRI ANAND SHARMA: Sir, we are not questioning the ruling
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MR. DEPUTY CHAIRMAN: Even if your argument is taken, I am accepting
the Minister as a Member and his objection. ...(Inferruptions)... Let us take it up

now. ...(Interruptions)...

SHRI P. RAJEEVE: Otherwise, I will move a motion against the Chair. If
the verbatim record is different from this, then I have the constitutional right.

...(Interruptions)...

SHRI ANAND SHARMA: Respecting your ruling, if I may just add something,
Sir, the hon. Minister for Parliamentary Affairs is a senior parliamentarian. I think
this is a bit ticklish. There is a grey area. It will nced more clarification for the
benefit of all the Members. Number two, there is one submission that I would like
to make. It is not exactly what it was earlier, and from what has been given by
the Rajya Sabha as Legislative Synopsis, it makes it very clear and the Minister has
also said that certain recommendations of the Standing Committee as well as the
Supreme Court observations have been included. But, Sir, there is one thing here
about Section 5, because it is not specified that it will be applicable only to the
companies in which Central Government has 51 per cent or some State PSUs or
some other companies which have a sharcholding. ...(Inferruptions)... Please. This
should be very clear whether it will be applicable to all the premises. Section 5
amendment of the Principal Act should be read very carefully — I have just gone
through it — that will be applicable to all universally, and that makes it a very
harsh provision, that is, seven days and, within 15 days, eviction. I think this is
not that simple. That is why this particular issuec has a potential of misuse, that in
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15 days, by this amendment of this particular Section, you can throw out anyone. I
think this needs more clarity because that has not been examined by the Committee.
If the hon. Minister could shed some light on that, the House will benefit. I am
requesting, through you, the hon. Minister.

SHRI M. VENKAIAH NAIDU: Sir, I am really surprised that once the Chairman
has given some ruling, somebody says, "I don't agree with your ruling. I want to
challenge that".

SHRI ANAND SHARMA: No, we are not questioning.
sft Ta. IFa A ey AL |
SHRI P. RAJEEVE: We want only a clarification on the ruling.

MR. DEPUTY CHAIRMAN : No discussion on the ruling. But Mr. Anand Sharma
raised another point, to which the Minister can reply. Ruling is ruling; that is final.
...(Interruptions)... Hon. Minister, ruling is final. I have said that the amendment is
not valid. So, the discussion would be taken up. You are only clarifying to what
Mr. Anand Sharma has said.

SHRI M. VENKAIAH NAIDU: My point is, Sir, that this is being done for
public purpose, not for any private activity. This is being done for public purpose
of expanding the infrastructure. When we take up Clause-by-Clause consideration, I
would be ready to clarify it. So, there is no problem on that account.

MR. DEPUTY CHAIRMAN: All right. Shri Avinash Rai Khanna. No, no. One
second, please. Shri Arvind Kumar Singh.

sft sRfas o g (SR U< Sy AEIeY, | SITUdT AMWR A Bl
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@Y H gAY FRAT &, A1 R a1 Sifed € 6 98 99 99 W Feal Sl ol Bl
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[SuavTeas (S1. 5. TH. geeid Arede) forv7 §v]
[ srfo= o f4E]

3eTad & W By U Bdl 3 § & RFd 9@ 4 96 2, 98 oM I8! 1
e fAReeR & e Siar 81 weied, R fad afad &1 vy uer 8, ) usd
TSRl I9 W Fel Sl &, fhY S ¥ SIMay 9@ § iR by dR-eR 39 y&is
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f AR i &, S| a3 ed fd 961 SReR 31 ih SRR &
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§ qaars b 957 9 U4 AW &, R a9 SHH o<l € dfe S8 wR SH@ S
BF & oY IFRIPd AN S9 IR Heoll SFQ 51 el H A= #3f1 Sft | arRy
BT g 6 o Feq | 61 S A 6 fSaat SEA 8, S e SHiE w1 @t
g, SHa! fel, 7 fh amfpa a9 W Fen Sy )|

3ITST MU o1 59 a9 W= 9l o1 At fan, & gaa 9 ame 0 anvR e
B Y AU 1T FAG Bl gl 9 2, S FHreae|

sht arfaerer v/ @ (d9E) : gvgare, SuAwTERde Sit # A JE St @ g
1 g 5 SN e SHFT 9 g del @ geN % oy sriede dTaR U@
TEA-IISS Td ¥ U Feol B @il de w1 ok form g1 wrer-g-wny e
BIE T R HACT B Sffeordera &1 ff FAEde & & F var {9 oy €, o

RGN S Y Peoll F T D

AEIGY, $9 B BT I W 1G] TR AT &1 SHH SFSS SITHSRHT ool
Tge B Hl WA H ST W T, AR Ui gied, JgMRIud $aReE iR Hed
Jafadt referrc tae—sa 9t & 39 7 ST T 21 AEiey, fied vae SR
9 Uac W 9% SR B, § 9 b IR F Famn G 6 fUed vee ¥ ersd ads
RSN of 21 fbar war on # Sar € w®ife te geia W g fh e swie,
meremisesﬁmﬁagﬁé@@?m%\rlWﬁﬁl@iﬁ?fiﬂaﬁé—\'ﬁ
I WeT AR BT 3SR 8, odfh SHd! Sfde 7 WRiSR § Arall-dret o T S
g 9 BRI unauthorized Fsoll 941 Y841 21 $9foT fisd Tae T 59 Tae d Sl
AT 3R TGN AT § 3R TH B a=Rad B BIRTS &1 =AY 21 gt Fae+ 3 | ST
Mfuf o, SH®T g I8 TS fhar 1 & fd, "If the estate officer knows or
has reasons to believe that any person is in unauthorized occupation of the public
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premises..." 3d AM=E @ B H 7 FoHar g, dAfe T8 W g dfFaR a1
ge 1 AfCHABs B BN 6 I fIvar ¢ & I8 HooN unauthorized T D
ATA-AY vacation BT UH RICH 911 171 21 3ieX fHas awg & urd gFm, 39
e # ff yrgeme € fb usd 15 foT iR fhw 15 fom &1 iR wwy e | 59 a_e
UH A2 A SU FHeoll Wlell HIAT 8RN AR I reasoned judgement <1 BRI 3FR
P Beoll dbc T8l BT a1 Ul RIUeT ST BT WAL T, 3 HHTSS ST,
A9 & IR W fora S Ao Bl

wgred, § A @3 St B U geia <A1 gredl g b saR R Readt agd
qfeha Bl 81 U d1 Afad unauthorized TR IR TGN SHIF JoT T & 3R 3R
Bls UTec! AT ST I AR  9Gd HA Bl &, a1 34 W) a8 7 F ST
ST 81 3RfA=s St o At 9gd | Sarexvl @y € b ved ik agd o gudt o
unauthorized occupation H 2 9By, 9% fov e Rmd wRioR © 6 3R &4
ST DI Il 39 AfGT W as land revenue BN, 1 I8 RPpadl =6l avg iR
A & B Wbl ¥ 1 Uiges B AR YaSiiRIe B 9gd qf¥wd g §
3R IHP USRI H V8- & i idbed Sl S &1 A <7 gfagers @
3T g3 3R % unauthorized occupation I bssll o RIE2I @ gt o & dren
o 21 9 H e A eI fh s9@T dre dise) deoll ol iy aren s
& g 15-20 ANT S5 &1 MY IR B8N T fb Feorl 181 31, A1 Yford wcd | dHeoll
foran Sl o gferd o0 I Feoll o d W 91 BfoArs €1 89 faw # A
H3T S BT Gela <1 A B R TRe ifhER B G 4 Bl VAl Reae S
I THUEY BT Sl B, 91 98 TS 919 2o ShY S Beol Bl Wloll BRIYI JATIH
a?agﬁwﬁﬁmﬁﬁwﬁwsﬂmlmplemenmmnﬁ 9 TRATHIM MY Al
qIETST B FABY ISP ey B QU S, <Ifd Sy B & 918 9ga A wowin
At & fob @ SRl dicd 7 =g a8 Rifad &1E g1 W sEdIE 8l faw-a-feedt
TF A I oo B I 2

@ =g 5 aw ST faelt ff 1K 4, IR 98 fifda &1 8 an BE 31 =),
IH o1 7 B 9 SR |1 A 9 aw wred sifel g1 ot Riew 9 =)
gg JAuTeic AANTT & AT See IAWR &, I8l 9o Ig AT I, T8I a1 ve agd
o9 M A <IsH dve R

STAWTEET S, S8 W g1 |43 Sft 9 <1 fidea &1 ugern fded a8 ¢ fb
ST IMfha S SHOIS 3R YT @l Read fva wxar €, SUd! Uo ofs va=] Raar
fPar ST 3R ERT S WOIRRE 81, a1 S SITH 3R THudd] &1 ergd-a19s
gferT geu fiell 9gd IR QA < 1 € f fawa @ O o S § fb e
TSl YT 8 gAY 3T BH Yfe Tl US Adhd § 39 R B W H us
ST € A1 R w1 S € 6 el gfer 31 Syl g8f o S 8 safy el gferd
2o T ¢ uad, R BM @S § U TN PR TR 98 gferd 2ed g, ol ot
9 faad @1 Hom 2, 39 &9 g AR U
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§ SAreT §HA A o gY IAUN 59 gl b A1 Uh IR Y " q3H S a
gATE HRAT B, e iR e feurddie = gt fg9d o U v fad o gl
S99 BB ISl B FAEY T3AT T, 399 GH BIC BT BT Iferaeid AR ST
HHCT B Jffeorderd 1 AfRIferd b $0 11 T 81 H $HH [RI-GR1 FALT B
2| 9gd-9gd g-ag]

st Tolla g (FERTG): SUFHTRIE SfY, AR Sl 3% [0d A1 &, I8 did a9
F 11 fedeR & wRa gam om S 9% St A wige amse fFan, 2011 @ uw fad
UfET T 81 81 I foa T BHST 31 T, sHH G I $ aifesrdeid i sy
IR AT 9I€ TP HUERIT 9 B IR B B BN B 18, e dle ar
T U fpar 8 3R oM I8 I 99T H SIS & fov em gl

AIeR, I8 919 fdegpa oMfex € f5 391 § WRe) dufml w® wet dagren g
IT TP Igd Il FHRN &, O & GvaR 7 B9 Bl 3R s8¢ JaieH # o, a1
ARN-PBRIST BT ARBR Bl STHIT NN & AT beol § 8, SN Tawe fofedem o &3
WE 9 Gl Il 2 3R I9FT B T T2l fFedn 39 & A T BRI Toiae
g, S SHP! o8 A MR H dcd gU © $HH Yad A1 TP IEN T, St Ist fam
AT, G A TAF U TRHR] HIolde SHd! daols 6 dcd gy &l Yod di fhat
SHIE 31y weal § ¥, ol b eRfa= St 7 ff 7w fan, &% T_Rw ®ET ft IS
S WX Heoll BY ol 2l WAR 9 U o) 4, o ges, faed! S < | sal
JIBRIA ST ARN $ 3738 Feol § 8, fa®! Mot giied 81 =1 § 3R s
a8 ¥ WWPR P g4 JHAM 81 8T 8l 3d 519 9 JRUS0 B Ao TR A
F1 8, IS9P 91§ WHR & oy S o1 SR i g B s, 9 forg a9
BRSNS 31 B BT 3R AXHIR AU &1 SIHHT A ST 39 Bl 3 8, 379 U4
ANl B! 9EY BREG fABE & BEI § I of A, 1 9gd AS! I T MR ST
I BRI B ft BT e aaar 21

AIeR, I8 S a0 A ddhar St A €, s9 ue-sl =@t Ut € S e
STH WM H T AEd € 3R SN R ® 6 3R 9 S Al | SMveRd &Y,
ar ERGECEE] 2| I 6 S99 In Section 4 of the principal Act "(1) If the Estate
Officer has information that any person is in unauthorised occupation of any public

premises and that he should be evicted, the Estate Officer shall issue in the manner
hereinafter provided a notice in writing within seven working days...” T& a1 U+l
T, 9 {6 e W RGN S 7, 9 UR THM AR BT 31 Heall §, df I8
S AN U I8 | $HASS HH A8 Heoll B @, a1 g4 AR 961, Tl §90GS
BT TIRY, dlfe S99 SN 999 o = fady ool B W41 8, S9d1 Fhra I&|
MU ST BN, THM ST goll-siufSal 81 St €, T8/ S8 a9 31d8 ®eol 8l
S 8, S g% 9iRE H Bl O 21 37 $9 9% &I 1 3iR $HB! I Bl IR
PN U, S W9 SUKRE B, 99l ol © & sxce Jiifhar &1 9gd Sarar sAma
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5.00 p.m.

e < fau v g1 oS ggi W) e B SRR 8, SEP SWR BIs Ul 3Rl et
arfeu, wIife ard o, s9d 919 THIey A4 ST, Adad Use faT & e e &)
S 3R UsE fod & a1 a8 iR Afeaa uge fod © 9adT 81 UF A2 | SHG!
gddc BT B TSl gol el ® 6 diRus &9 81 ugd Sud feqme w o fb
g8 foham TersH a1 7, Tl Seel I STedl 81 Ad, I8 BRIV STR! Uh <IsH B
# &t gfen Tar o, AfdhT ¥R TISH WH H afer T Bl

ARG, WRGR 3R 39 TISH-BH | 9EFT arsd! 8, O &F I &F 39@T Nikas
NI SATET BFT A1fRV| Sa1 STeal A8 HM -8l 81 Ahdl, Fifh a7 99 ol o
5 52 fodt & forg v wEF o @relt S |9va T8 81 gahdT iR A 91d ag
2 & < srfiore iRt 2, S9 W 9”9 39 oRE & uad B Ay, <fed S99
ff <rs9-%4 | qiw fa A 81 3R 9 SFI 9l W) ERHe &I @, a1 g8l ol
g o sres1 @M

TR, Yae-7 § HUTSS $SWC DI 91 Bl TS T, SUW B YN aXE 9 2
e STE BT W8 HUSS e IR P Uec! 3R ol I8+ =gyl safery
HUSE STWE B 91 370 M9 H Naga a2

HqeIey, dasl a1 § d@E-9 $ IN § el Al g, ad Fu1 T E

"..that the appellate officer may entertain the appeal in exceptional cases after the

expiry of the said period, if he is satisfied for reasons to be recorded in writing
that there was compelling reasons which prevented the person from filing the appeal
in time." Sub-clause (4) says, "Every appeal under this section shall be disposed
of by the appellate authority as expeditiously as possible and every endeavour shall
be made to dispose of the appeal finally within one month..." VR I8 Udh LEE
PI STIE as expeditiously as possible IE, @ W W | el e B 3 W
Ife = S R #) SR Ue omared < {6 sHeT RSt 81 811 SR Ueh g
SIS TIgH-% ATGH! Bl Ydae S & forg e, @1 g9 avren & 6 e aefe
BRI ST 1 ®% P H S0 UR 301 e Tdhc HIdl § iR gaS! GAlT &l g

31, e HAR A (fSER): 99l Aeiey, TRGR) WA (Tfegd i
B Jegel) WA fAdwd, 2014, S AFFR F3Y S gRT A A €, # sHaT awee
H F oy weT gan g, wifes 3T WRART SHFAT IR R R | 373g Feoll BT
ST Y81 ® SR wreey g8t W g 9t aicfifewa wiéat & @ 93 gu €, wt s
g % S19-59 g AT §, 99-99 AN sl da] @S Bl o § 6 gefi-sniust
femarel @ fad e o & fou fear S 81 59 W) 31U $IA S99 3R 3
59 W TR S0 Ifa gaa S 9 W7 O F ggel 15 fad &iR i 15 oA, 39 q@R
g ST B ST 81 SAfiy $9aT SouanT fhd TR | UdT Smew, 569 o) Y H#:f
St ST & <1 6 39 B 9 el e B weer T 8
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aeley, sad JAfaRad o IR-WeR) i+ 2, R d IR o anfi 3aR it srfa<
St 9 I8 ¥, S8 ST a1 31T FE, § IHP W FHH AT El APR g 5
fosft aafa & oI5 SN srafe o 9T &, a1 S9 R swiifers weme fean Siar €
5 7 PR v N9 T SUP ard A FH 99 ¢ 1A g 3T B oot &
B AN MDY fyel| S Hdg 6 § Ud IS8 3MUdh FHe WAl Aredl gl IS Iois
TR BT AT 8l Th WIC o, 3R-536 &l 39 wic &, it srdie g I aafed
& 1 geieRd fhar SIar 21 S0 W SHBT deont Wl BT 21 99 1990 H, THBIC gNT
ST 75 BOIR BUY ST BRI BT AT AT TR, oAb rpavemsl & BRoT 31l
TPb, SLENLT. & AN AR TR B emerell & SR, SW Peonl =gl foam = R
59 W% W) FA1 S e |, a1fd o AR @ Avd adid | gfaar fia wd, den
fora 9 3R 5= = i 9@ § 599 udT fAaa™ BT B el 39 AT,
LECIESICICIE IS A EEUITINGICIE I B RS E IS MG R NG S

qgiey, IR-WRENT SFHHT TR AN &1 ST 9@ 8l § 3R Pls A0 Siiad 1R
B HATG AMHY B T & fog S THEd 8 3R S0 W) G AN 3MHT. ool
FR AT B THB IR H W B T DY AEIIRAT &, qTB I AT SR BT ST
W Peoll 7 Y Ab TG 3 AN W 7 8 AP | §01 o< gl & q1g § o)
I T BT § IR g9 SHIE § fF o arel 99g § U gRT 9 AN § B
foran <o - s

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, thank
you. Sir, there is no denying the fact that a large amount of Government land and

premises are in illegal occupation. Firstly, I earnestly request the Minister to let us
know, through you, whether he has at least an estimate of the extent of land and
premises that are in illegal occupation. We are passing a draconian law. The fact
is that there are illegal occupations, we don’t know the exact extent on which it is
done. I request the hon. Minister, through his own machinery, to find out the total
arca, roughly, of the illegal occupation. It is not possible to have the exact extent,

I know.

Sir, the Bill expands the definition of “public premises”. It increases the ambit
enormously. Very large arcas have been taken into account in this. The process of
eviction has been made almost draconian. So, I would request him, through you, Sir,
that while there are good features in the Bill, the draconian features of the Bill also
need to be looked into. Therefore, may I, through you, suggest to the Government
that let it be sent to the Select Committee of this House so that it goes through
threadbare on what is happening and see whether all the observations of the hon.
Supreme Court have been fully incorporated and what could be done to free the illegal
occupation. But, dealing with that, it should not be like throwing the baby out with
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the bathwater. The genuine persons should not suffer too much because of this law.

Through you, Sir, I make an appeal for sending the Bill to the Select Committee.
Thank you.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, thank you for giving
me an opportunity to share my views. At the beginning, I would like to place on
record the astounding victory, the greatest victory of the nation, which the people
of Tamil Nadu gave, that is, acclaiming the hon. Puratchi Thalaivi Amma’s services
to the needy, to the poor, to the marginalized and to all the sections of the society.
The people of Tamil Nadu have got a tremendous faith and hope in the people-
friendly, loving leadership of our dynamic great leader, Dr. Puratchi Thalaivi Amma.
I want it to be placed on record in this august House the great victory, that is, the
eleven consecutive Bye clection victory, the State Assembly Elections victory, and
the greatest of all, the resounding Parliamentary Elections’ victory. The victory is
because she is serving the nation by serving the poor, by serving the needy.

Sir, this Bill, amendment to the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971 — that is, the provisions of Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill, 2014 — proposes to make suitable
amendments. The Bill redefines “public premises” to include companies in which at
least 51 per cent of the paid up share capital is held up with the Central and State
Governments. Out of 20 suggestions made by the Supreme Court in 2013, 18 have
been incorporated in this Bill. The Bill seeks to bring the properties of the Delhi
Metro Rail Corporation and other Metro Rail Corporations which may come up in
future, as also the properties of the New Delhi Municipal Corporation, within the
ambit of the 1971 Act. This Bill was placed in the House in May, 2012 and was
sent to the Standing Committee. The Committee recommended that the Government
should make provisions for provisional trial before the Estates Officer with respect
to unauthorized occupation. The Committee was also satisfied with the safeguards
provided in the guidelines and convinced that the provisions of the Bill will not allow
the Estates Officer to exercise his/her powers arbitrarily against the genuine tenants.

Regarding allotment of accommodation — this is what I want to reiterate —
to Members of Parliament and Ministers, I would like to urge the Government,
through you, Sir, that they should ensure that this power is not arbitrarily used by
the Estate Officer against these tenants. Besides, when we are making such laws,
these laws should not affect the common people at large. Today we are giving 90
of our budgetary allocation for the urban arcas of our country. The hon. Minister
for Urban Development may agree with me that 90 per cent of every Budget is
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allotted for urbanisation of the country. But what is happening is that rural people are
being evicted from metros and cities. So, we should not enforce this Bill arbitrarily
because this may affect the common people. The common land should not go in the
hands of the corporate houses. They not only take land on lease but also encroach
upon some land. I also want to know from the hon. Minister whether the Ministry
has any data about how many acres of land so far have been taken away by the
corporate houses. I also urge that necessary action should be taken to bring that land
back and should be distributed among the poorest of the poor, the landless people.
With these words, I support this Bill.

3ft g FAR HeAY (TR USA) : UGS ABIGY, MU ol Ilel PI AW
wer fpar, SUd forg Ut g=yarel b I8 f[9gae e [T d U gan €, SR
g, o1 w5 | J oY 81 S A $o smeied o $ geie ©, R § amud
AW | ofe WA § <1 FrEdl g gfe U IoEr & § @ aR 9 awdny
il a1 aREURET W) 3@y HeenRal § def eIy WBR S9 SHHA &
ST 3=y {6l wreem & foU &= =1ed! €, I8 Ad $is g9 el 8, i e
MU A | A S | ST Ared f6 R g9 e @1 fawR QR 9Raay |
ST AT URISIR b A k812 GO, Udh 9gd Jecyul a1d €1 A8 89 STR a9
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BN P 7 S fbat 1 81 W& 81 R SRR 39 99M fawgail W, o fawi
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Ul BT fhedd | WM BT 8, ofd il 96 I BIE S I9 MR BT ATl
R # T2 81 <@ g R A S, U vl ), 09 gEl R P o I, B

JYAT ST SRR B2
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HralTa a6t g5 21 faeell 7 163¢ Frenfai v 92t § FFd IR § 38 IR TWIR
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Fedl & 5 ¥ smfdgpa €1 S96 @t €, T Aifers €, 1 |7 39 Eus & Aremm |
HEl faoelt BV 1636 FIAFT RN & RR R 1 Toar d@1 T2 dcd @ 82 9gd
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g1 & wwerar g 5 faa @) w@wn ok Aews g1 98 8, S SUE Srure & a¥iadl
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3d H, # 59 fAa & dev 4 I% dew & 59 97 &1 = e 2, srured
AT HF HGA? faeell & T 9 faad & wurfad 9 &), focelt & B9 3w =i,
9 B THE IRTHRRN B 399 B TS, 39 R WRER Bl [TaR R RM? AT
A Sfl, $9d T & oIy B9 St Aify S, $9 wR FIRET 81 S, a1 et
R M ol die &1 Hiwl foan, g9 forg # smuer g=gare $ar g

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Now,
Shri Dilip Tirkey; not present. Shri K. T.S. Tulsi; not present.

SHRI BAISHNAB PARIDA: Sir, my name is there.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Your name
is not here. Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2014, is to amend the Principal
Act, 1971. The main implication of this amendment would be to bring the propertics
of the Delhi Metro Rail Corporation within the definition of 'public premises' to
expedite the process. Sir, when the country is heading towards becoming a super
power, when we expect the investors from abroad and inside for the development
of our industry, the infrastructure forms the core part of it. The Metro Rail which
serves the very main purpose is not able to take its speed because of the illegal
occupants or unauthorized occupants. So, this Bill intends to strengthen the carlier
Principal Act with certain amendments, which will expedite the process.

Sir, I would like to mention one or two things. At the same time, I would
also seck one or two clarifications from the hon. Minister. Sir, clause 2 states very
clearly that the organizations owned by the Central Government and any other
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organization in which 51 per cent share is of the Central Government now it also
include the State Government. Along with that, Sir, it also specifies the ambiguity in
the expression of any Municipal Committee or notified area committee. It substitutes
Municipal Corporation by the words 'Council, Corporation or Corporations', which
is solicited only in New Delhi.

Sir, the second clarification which I would like to seek is, the principal Act
includes premises owned or leased by the Board of Trustees constituted under the
Major Port Trusts Act, 1963 and now it amends to include any ‘successor company’
constituted under or referred to in the Major Port Trusts Act. So, I need a definition
for the ‘Successor’. This is what I would like to know.

And so also, clause 3 of the principal Act does not specify any time-frame
for the Estate Officer to give a Show Cause Notice or to evict. Now it gives a
specific time that within one week time, after the receiving of the information, the
Estate Officer should give a Show Cause Notice, and, within 15 days, the eviction
should be taken up. Sir, the apprehension that everyone is having is that the Estate
Officer may misuse it. What is the monitoring mechanism the Government is having
to overlook the Estate Officer’s activities? The apprehension is, we are used to
misuse anything before learning to use it. So, when we enact a law to expedite a
very essential process in this country, we should also look into the other aspects
that there should not be any misuse in the way of implementation.

So also, the principal Act provided for payment of rent or damages of public
premises by the unauthorized occupant along with simple interest. Now, the amending
Bill seeks to impose compound interest. How can you collect rent from an authorized
person? It should only be a penalty because when they are already decided as
‘unauthorized occupants’, if we collect rent, it will become legal that they are
authorized, that they have been authorized like a de novo certificate or something.
So, I think, the term doesn’t apply right. Collecting rent from an unauthorized person
indirectly admits that they are authorized occupants.

(MR. DEPUTY CHAIRMAN in the Chair)

So, these are the two small ambiguous portions in the Bill on which I would
like to seck clarifications from the Minister. Otherwise, it is a very, very important
Bill. As our colleagues Mr. Bandyopadhyay and Mr. Rajecve suggested, the suggestion
of taking it to a Select Committee though cannot be dispensed with but certain very,
very essential things which cannot be delayed for such reasons have to be taken
very seriously. So, in that respect, passing this Bill at this time will help the Delhi
Metro Railway Corporation to expedite the implementation. So, I support this Bill.
Thank you very much.
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SHRI M. VENKAIAH NAIDU: Hon. Deputy Chairman, Sir, I would like to
thank the Members of the House from all sides for broadly extending their support
to this Bill.

Sir, I would like to make only a few clarifications. I don’t want to make a long
speech. Number one, this Act is applicable only to public premises, defined premises,
which belong to Central Government. This is number one. Secondly, ‘Company’ as
defined in Section 3 of the Companies Act in which not less than 51 per cent share
capital is held partly by Central Government and partly by the Government of NCT of
Delhi. The properties belonging to other State Governments are not included because
I cannot take any action without the consent of the State Governments because I
am the Minister of Urban Development. The Urban Development also takes care of
New Delhi which is also the National Capital. This Bill was recommended by the
State of Delhi and then accepted by the Central Government Cabinet; and that is
why it has come here.

With regard to the fears expressed about unauthorized colonies of Delhi quoting
Jangpura example and all that, I would say Jangpura was because of the National
Green Tribunal Order and not because of the Government. Secondly, with regard to
the protection to the unauthorized colonies, Sir, the Government of India has already
decided to regularize all the unauthorized colonies. The matter was shared with the
Parliament also earlier. So, there should not be any fear on that count.

Then, with regard to the unauthorized occupants’ rent, it is not actual rent, but
only damages will be collected from those people because they have been overstaying
against the permission given to them. Upon deciding unauthorized occupation, there
are four phases — Notice : 7 days; Hearing: another 7 days; Passing of Order: within
15 days after that; and then eviction : after 15 days. It comes to a total of 45 days.

Then, in case of compelling reasons, another 15 days can be given. That means,
totally it takes 60 days. Now, 60 days means two months. We should all understand
that we are dealing with public property; public means Government; it is the people’s
property. Moreover, people who are encroaching upon such major areas are not poor
people, for your information. It is the, what you call, land sheiks who control and
then bring these people, put up huts and then collect rent. It is a practice everywhere.
You have examples in Mumbai; you have examples in Delhi. We are trying to take
action against such people. Ordinary people who are living in unauthorized colonies
will not be touched at all. Let the House have this assurance from me.

Then, no new clause was added, after the Bill was referred to the Standing
Committee, to modify the paid-up capital of public sector companics. Based on the
proposal from Government of the NCT of Delhi in 2013, the companies registered
under the Companies Act of 2013, with not less than 51 per cent paid-up capital



354 Government [RAJYA SABHA] Bills

[Shri M. Venkaiah Naidu]

held by Government of India, were included. Now, as to why this confusion about
‘corporations’ and ‘councils’, it is because Delhi was earlier governed by one
Corporation. Subsequently, three corporations were made, and also there was the New
Delhi Municipal Council. So, there were some lacunae in interpretation. Keeping
that in mind, we said ‘corporations’ and ‘councils’ to cover all these. That has been
added here. Other than that, the Bill is as it was introduced by my friend, Shri
Kamal Nath, at that time, which had been referred to the Standing Committee. The
Standing Committee had made a recommendation with regard to the Estate Officer
too. Also, it was very specific on the time limit. If you give them more time, they
would go and get some stay from here and there.

DR. K. P. RAMALINGAM: They could go to the courts.

SHRI M. VENKAIAH NAIDU: Sir, you know our legal system. People can get
stay from somewhere. The entire work could get stuck for six months or one year.
Keeping that in mind, these powers are given.

With regard to action taken by the Estate Officer, there is an appeal to the
District Judge. The District Judge is a superior officer. We should have confidence
in the District Judge. Enough safeguards have been taken while drafting this Bill.

As for certain apprehensions expressed by some of our hon. Members, 1 assure
them that enough care will be taken in preparing the guidelines and rules. Care will
be taken to keep in mind the apprehensions expressed by Members from different
sides. The Bill had been sent to the Standing Committee and it came back. In the
larger public interest, I request the House to kindly pass this Bill and approve it.
Thank you.

MR. DEPUTY CHAIRMAN: Now, the question is :

That the Bill further to amend the Public Premises (Eviction of Unauthorized
Occupants) Act, 1971, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 6 were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Clause 1; there is onec amendment
(No. 2) by Shri M. Venkaiah Naidu.

Clause 1 — Short Title and Commencement

SHRI M. VENKAIAH NAIDU: Sir, I move:
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2. That at page 1, line 4, for the figure “2014” the figure “2015” be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Enacting Formula; there is onec amendment
(No. 1) by Shri M. Venkaiah Naidu.

Enacting Formula
SHRI M. VENKAIAH NAIDU: Sir, I move:

1. That at page 1, line 1, for the word “Sixty-fifth”, the word “Sixty-sixth” be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI M. VENKAIAH NAIDU: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

SHRI M. VENKAIAH NAIDU: Sir, I would like to thank Members from all
sides, including the Opposition, from the bottom of my heart, for the support that
they have extended to this Bill.

STATEMENT BY MINISTER

MR. DEPUTY CHAIRMAN: Now, Statement by Minister, Shri Jagat Prakash
Nadda.

SHRI ANAND SHARMA: Sir, the Minister may make the statement. This is a
matter of great national concern. Since it is late and two Bills have been discussed
in past, clarifications could be taken up when more Members are present. A large
number of Members are absent. Our request, Sir, is that clarifications can be taken

up tomorrow.

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): We can have the
statement today and we can take up clarifications later.



